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(d) "local body" means aH rJurlicipal Corporatiolls or a t.unicip&t Councils or a Nagar
Pzlclaaats! in Nttalkkand 'Which. provide civic services and regulate steet venclrg.
It viill also #clude the c.pianning authotftyl] lthich.regldates the It.d lise En. that
oW,

(e) “Stat  Nodzii Ofcer” meBns the Director, UrbOn Develor,ment
Directorate, lJtfafiélcahld

(1 Street Vendor” Ineans a person who ofers goods. of ev©rday tise or serices of -
greral publlc for sale wHhout hevfilg a [Irltu;1ent buHtiup stuctL\e but for a
ttmpormy bu'kt up s(rotm:e or mobile shop or by can-irrg weight on their heoc.
Sireet vencor rmy be stationary by occupyirg space on side walk or other
public/private place] or may be mobile So as to sgH teir goods on pushcari:!
bicyclel bastcets on their heads ot in rrlovhlg bus eto. Urbari sttGot- vendo-

sidewalk tw:ers etc.

(g) "Side walk of Road" me3xs part towa,ds Fo,pax of roac or pmi sitvated leaw end
of rad.

(h) "Fee" m@ u s licensillg Fe, mgisl-ation e, monty Fe or otter snch Fes.

(i) IRestricion-fee "lending Zones” roeanS an aea ,vhere no testictiol has bell
imposed except Fr colnpliance of rules of street vending.

() "Restricled Vefding Zones" memis mo area where Town Vending Committee hBS
given license of street vendfilg Fr fixed das, dBtes ,time or occl,imis.

(k) ' ®lo vending zone" (vending less arB) mebns an area for which no licens, ha bien
issued.

() "Public Plloe™ means a space whichis open to the use or enjoyment ofthe public.

(n:)"Fist Appellate Ofcer" memis District Magisrae mid Sub-Divisimwl M gisimte

- Fr Municipal Co!poration and I\/Imucpal CmmC|II\agar Panchaat respectively of
the cohcemed District.

(n) "Secohd Appellate OFicer" meas Commissioner and Distict Mgistate ¥r
‘iIFnicipal Corporation and M1m|C|pd Councii/Nagm Panchayat respectively ofthe
conoomed distict _

(0) " Hfobile Street Vendor" means street vendors who: move fom deslgated lolace to
plac FrVentlg their goods ad serices.

(p) "8lationaxy v@dors" means stre;t vendors who cm,y out vendlng activities on
r,gufo. basis a* aspeifc locaion. ‘

(@) Lead Bank Manager meails competent authorit of the public sector bak

- nomiated a lead bank by R Fr the plannmg, implemenwtion and monitrrirlg of
credit rlated activities ofall the banks at i e district leve.

() LoclJ althorit means Municipal Commissionrr Fr Muicipal Coiporation (i.e.-
Nagar Nigar) and Eecutiver OfFcer FI' Municipalities {i.e- Nagar Palika Parlsad
& Naga. Plnchayat) -

Prlilili@l :

3. Exoept in the sea licensed B der these rules, no person: shaII occupy any space inany -
public place or opei land ¥r sell g, display or placing of &y goods or b parking
vehicle and shall not do vending actiyit of goous or servics

[emaicmliol olvei®flg zoles:
<.(m)Te identifcation and demarcation of vending zones, places or markets ii, each
Municipality shall be done by Town Vending Comittee in Fllowing mBner;

moqi3HtINtade [C1nG-s@pfee-ptovider;-Ittionay--and-n.obi-e-ven<ors, -JatVraIa i s
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3) No vending zone (4611

less aren {No verding zone
Keeping in view the traffic hazards, historical, archaeological & religious
Imporiancs of a place and the public interest, the Town Vending Committee
may declere any area as “No vending zone”
(2) Treating Streef vendors uamac’dng business in “No Vesding Zone” as
 encreac hment the town vending conmumittes shall be entitled o undeitake
actionn umder prescribed provisions of relevant sections of Municipal
soiporation/Municipality Act and their identity cards and registration shall be
cancelied.
(’3')"?’]@‘70‘&7\’71"VGECﬁH?‘@G‘i’i*ﬁ-ﬁi‘-"é@@~m?y sxtend the limit-of “NO. Yending Zone”.
at any thne keeping in view the public health, hygiene, saxmy and pubhc
conveinience or similar factors. But befere taling such decision, ~/tf=ws of all
conicerned parties viz. Vendors, concerned bvolice officer and public
representative or public organization should be considered.

RS

<
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Survey of street verdors;
5. (1) The Town demg Committee shall complete digitalised photo survey of all emsimg
vendors in the town and e*;hst them within one month of the coming into force of
Rules.
(2) The resurvey of strect vendors shall be carried out at least once'in every five years.
Protection from eviction or relocation of street vendeors;
6. (1) Town Vending Commities shall ensure that 2 all existing street vendors, identified in
the survey, are accommodated in the identified vending zones.
(2) No street vendor shall be evicted or relocated till the survey apecified under section 5
(1) has been completed and the license of vending is issued fo all sireet vendors.

Registration ard issue of Identity card;
7. (1) Applicatien for regisiration shall be obtained from street vendors on formai “A”.

(2) The Town Vending Committee shall preparc identity cards for all street vendors in
each town on the basis of reliable source of identity.

(3) Street vendors who are not included under the survey or wish to take up street
vendirg for the first time shell have the right io apply for registration. The concerned
steeet vendors shall' give an affidavit to this effect that they do not have any other
means of livelihood.

* (4) The registration shiall be fenewed every year.
Verding license and Conditions for Etcc*'se: 3
8. (1) The holding capacity-of: each vending zowe shall be assessed.
(2) In each Urban Local Body, 20% space. of  identified vending zone shall be
provisioned for physically handicapped street vendors,

(3) The vending license shall be is_su@d' zone wise.

(4y The application for vending license may be given by all registered street vendors
and the application may be made for many vending zones.

(5) To grant vending license on the applications received , the selection of street vendors
shall be done through a clear and transparent process o the basis of holding capacity
of vending zone.
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(6) where applications exceed the holding cavacity of the vending zone, the selection of
steeet vendors shall be done by d;‘aw _r" lots or ilme based vending license shall be
issued.

(T) The Town Vending Commities shall issuc license on anuual basis afier payment of
prescribed  fes by the selected applicants. The necessary acilon  for
survey/regisitation and issue of Hioense of sireet vendors/hawkers shall be done under
continuing prosess C

(8) The peart time hcrenco ray be issued on payment of preportionate o2 in °p°c1a:
circumstances for fares, seasonel fictions, festivals and festivitiss, No fee sheli ba
charged from the street vendors who have already obtained license Uﬂdﬁ;{ this.

(9) The idemtity card of each licemssd sivect vendor shail oorxu ;3] ilh following
informaiion:

(oue} Veador Code No. i
_ (Two) Name, Ags, Adims
(Tm'ca) T“: +OF any one ]\JOTL]W"" of the family,
“oiii) Coiegory (Stationary/Mobite);
(Fsve) Vendmg Location where owner of identity card has been granted license
for Stetionar y ot Mobile vending -
(Six}  Validity of License from .. W UP IO i

(10) The identity card shall be made avazzablc on aemand by Town Veneling Commmecr

(11) Members more than one of a family shell not be given any license;

(12) Children below 14 years ef age shell not be issued an identity card to {ransact
- vending;

(13) The Town Vcn.ona Commitiee while issuing license of vending shall provide fer
preference to the Scheduled Castes, the Scheduled Tribes, Other Backward Classes,
persors with disabilities, minorities or such other catsgories;

(14) Every strest vendor who hes. been issued license of vending shall pay specified
- vending Fess;

Categories of License of venainugs

9. The license of vending shail be issued under fol Iowmg categories:-
(1) 4 stationary vendor
(2) 2 mobile véndor
(3) other category as may be specified by the State

 Caneellation or suspension of license of vending:
10. The Town Vending Commiftee may suspend or cancel the license of vending under
following circumstances:-
(1) i any street vendor at any time commits breach of any of the prescribed conditions under
this Act or Rules or his vending tesﬁﬁes obstruction in fraffic or creation of environmmert
poliution; :

(2) The Town Vending Committee is sausned that such license of vending has been secured
by the street vendor through misrepresentation or fraud,

Appeal:
11, (1) Any person who is aggrieved by any decision of the Town \/endmg Commitiee
may prefer an appeal to the First Appvllate Officer in format-B;
(2) The affecied party, against the decision of the First Appellate Officer, may prefer a
second appeal fo the Second Appeliate Gificer in xormaL-C-

giﬁhoisgrap& of the Vesndagy———— oo
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(3) No a loc-*i sha

Qv’l it
TOWN Y EF‘@@N@ COMMITTRER

12.(1) The District I\/Jeg% waie znd Sub Divislonal Magistrate under set norms of clauss 22(2) of
the Act shall call meeting of al? sialcholders to constitute Town Vending Comraitises in
concermed Nagar N igeny & N 23 aspalike Pasis acf'o N ager Panchayats respactively in thetr
presence within one mon ch ‘ﬁe policy enactment. ' -

(2) The constitutional mamrworl of Towiz Vending Commiites in each UL shall be as

“3 LM

foltows:—
) Musicipal Commissionaire/Exscutive Officer Chsirman
(i)  Additional District Magistrate/Sub msm Member
(i)  Addkions! Supsrintendent Of Polics/Clrc Miember
iy Techwicgl Offficer Wagar Wigsnyegay Palia/Nags sl
v) De svelopinent Authority/Regulated Area Officsr Member
(vi)  Additional Superiniendent OF Police/Cirele Officer Traffic Polics Mernaber
ULB Medical Cfficer/ Medical Officsr Nominated By Chief Medical
(vii}  Officer . ' "~ Member
(vii) Lead Bank Manager ' Membsr
(ix) Vemdor Qrganizatiens Representative : , Member
()  Housing Welfare Organisations Representative Miembsr
(i)  Community Organisations Represeaiotive ' - Membsr
(xii) Voluniary Organisations Representative : : . Momber
(xiil) Other Cntu;em of samie interest ’ Member

- {3) the nu:'ibér of members nominated to represent.the non-governmental organisations and
the community based organizations shall be ten per cent.;

(4) the number-of members represeuting the sivéet vendors shall be forty per cent, who shali
be elected by the street vendors themselves provided that one-third of members
represeiiting the street vendors shall be from amongst women vendors:

(5) Due represemiation shail ve given to the Scheduled Castes, the Scheduled Trnoes, Other

Backward Classes, minorities and persons with disabilities from amongst the members’

;- of Siveet Vencors.
(6) Ths members, excluding Govermment represeniatives, of Town Vending Cemmitice
shali receive wch §Iowa‘soes 1s may bs preseribed by the otace Sovermment,

Me@@mgs of Town Vending (C@mmmmﬁee
13. (i) The Town Vending Commitiee shall meet once in a momh
(2) The Urban Local body shall previde the Town Vending Committee with appropriate
office space and such employees &s may be prescribed. Services of existing employee of
the concemed Urban Local Body will be utilized-

Street Vendor Charter znd Publication of Data Base

14 (1) EBvery Town Vendiig Commitise shall publish the street vendor's charter swecifying

therein the time within which the certificate of vending shiall be issued to'a street vendor
and the time within which such certificate of vending shall be renewed and other
activities ta be performed within the time Hmil specified therein, :

{2) Every Town Vending Cemmitiee shall maintain up to date records of registered street
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vendors and street vendors fo whom certificsts of vending has been issued containing
name of such strest vendor, stall allotted to ki, natore of busn ess carried out by him,
categoiy of street vending and such other g “‘f’uicula'q which may be relevant o the sireet
vendors, in such maoner as may be preucl 1b d.
Functions of Tewn Vending Commiitee
15. (2) Conduction of pericdic surveys to assess the increase or decrease in the numbers of street
vendors in the city/ ward.
(b) Registration of street vendors on nominal charges and issuance of identity cards io
strest vendors,
(¢) Mornitor the amenities given to street vendors.
(d) Assess and detestnine maximus holding capecity of each vending zone.

(e) Identification of restriction-free-vending zones, restricisd-vending zones on the basis.of ... .

date, day & timing and no-vending zones.

(i) Determine regulation and terms for street vending and corrective measures for offenders.

N &

(g)Collection of such fze and othier charges as authorized by competent authority.

(h) Ensure that allotied stalls are utilised by the actual allotices. Take appropriate action to
prevent subletting or sale of aliotied stall/ vending spots.

(i) Facilitation for the organization of weekly haats, festival bazaars, night bazaars, vending
festivals viz- food festival.

(i) Ensure that the quality of products and services provided to the public is under public
health, hygiene and safety standards as specified by the local avthority.

PREVENTION OF FARASSMENT OF STREET VENDORS

16. (1)~ Notwithstarding auything contained in any other iaw for the time being in force, no
street vendor who carries on the sireet vending activities in accordance with the terms
and conditions of his certificaie of vending shall be prevented from exercising such
rights by any person or pohce or any other authority exerc;smg powers under any other
faw for the time being in force.

(2)- Town V ending Committee/ Urban Local Body shall not collect any kind of fees from
street vendors under contract.

Fixatien of Fees
17. (1) Town Vending Committee shall determiae registration and licesising charges to be

taken on anntial basis, that shall be revised annually by TVC.

(2) Considering the category ef vendors, TVC shall determine street vending fees to be
taken on moiithiy basis, that shall be revised periodically by TVC.

(3) The Urban Local Body shall charge monthly mainienance fees for providing civic
amenities {highlighted in 18 (1)}. The fees shall be fixed by Urban local Bochcs

(4) Receipt for the paid amount will'6é issued o street vendors.

Amenities to be provided

18.(1). Following amenities shall be made available as per the requirement in street vendor
markets by the concerned Urban Local Body-
(a) provision of solid waste disposal provision,
(b) provision of public toilets
(c) provision of "drinking water,
(d) provision of electricity.
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{8) ¢ther facilities as may be needed in the context of Urban Local Bodies.

\

t

(2} (a). Group nsurance schemne for registarod srest vendors can be implemented,

(b). Assistance of Non Governmental Grganizations can be taken for ilic ancial upliftment of
street vendors.

(3)- Muliistorey vending markets shall be developsd for sireet venders by of Urban Local
Bodies.

Menitoring-
19. Town vending Committee shall maintain list of registered street vendors (Seationery
1

&Mobile). Town VYending Corumittee will send annuel rsport to State Nodal Officer on
following poinis- '

e = (1) Norof registered-Strect Vendorg - e s e -
(il). Collected Revenuve
(iii). Uplifiment refated and other measures
(iv). Incurred Enpenditures
V). Other information required by Director urban Development.
(vi). State nodal Officer will coordinate all actwmes/ matters related to urban street
vending at the State level.

RELOCATION AND EVICTION OF f STREET VENDORS.

20 (1) The local authority may, on the recommendations of the Town V ending Commitice,
- declars 2 zone or part of it {0°'be a no~vending zoge for any public purpose and relocate
the strest vendors vending In that area to other vending zones under welfare schemes

of State Govt.. _

(2) The Joecal authority shall evict such street vendor whose certificate of vending has been
cancelled under section 10

(3) HNo strest vendor shall be evicted by the local authority from the place specified in the
‘certificats of vending unless lie has been given thirty days’ notice for the same.

(4) A street vendor shall be relocated or evicted forcefully by the Iocal attthority only sfier
he had failed 0 vacate the place specified in the certificate of vending, a"cer the expiry
of the period specified in the notice.

(5) . Every strest vendor who, mtis to relocate or vacate fiie place specmed in the certificate

~of veudmg, after the explry of the period specified in the notice, shall be lisble to pay
for every day of f such default, a penalty which may extend up to two hundred and fifty
rupees, as may be determined by the local authority, but shall not be rore than the
value of goods seized. .
Seizure and Reclaim s

21. (1) If the street vendor fails to vacate the place specified in the certificate of vending, afier
. the tapse of the period specified in the notice given under sub-section (3) of section 20,
the local authoriiy, in additien to evicting the strest vendor under section 20, may, if it
deems necessary, seize the goods of such street vendor.
(2) During seizure of goods, the ULB officials shall ensure ponchnoma on the spot dufy
signed by atleast two' independent witnesses. Description of panchnama shall be as
. follows- _
(i). Name of the Street Vendor : Rk
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(i1). Date, timing and palce of seizuve
(iii). Weight of the goods and description of
(ivy. Name, designation ang depariment o

(3) A copy of Pancingse nf Seimsdgoths shall ne issued to the streed vendor and eceipt of
the saxz- “wi$1Be undertaken o the street vendors.

(4} Farcase of seized goods, the strest vendor may be entitled o reclaim his goods within

© stipulated time after pa ying such fess as imposed by Town Vending Commitiee..

(5) Provided that in case of non- ;Z)uK‘iSr!ai’) goods, the local authority shall release the goods
within two working days of the clam being made by the street vandor, and in case of
perishable goods the local authority shall release the goods on the ssme day of ifke

claim being made by the sireet vendor.

RIGHTS AND OBLIGATIONS OF STREET VENDORS

3

G f'ne Town ¥V monm Commmea pr LOi

Theli/ Pelle (vihaisosves)
.;‘.L(!‘!-\"’ ﬁy‘qr\.n \:_4-, \{_‘: '_: e QOOQQ

22.(1) Every street vendor shall give an undertakin

io {He issuc ol @ certiticats Of vending thai-

(i). he shall carry on the business of sa’f@t vending himssif or through any of his family
msmbsr; ;

(ii). he has no other weans of livelihood:

(ifl). he shail not iransfer in any mauner whaisoever, inciuding reni, the certificate of
vending or the place specified therein to any other person.

Where a street vendor to whem a certificate of vending is issved dies or suffers from any
permanent disability or is i}], one of his family member in following G;rde.; of pricrity, may- vend
in lifs place, till the validity of the certificats of vending—

(i) spouse of the street vendor;
(ii) dependent sow/daughtes of the strest vendor:

(2) Provided thet winere 2 dispute arises as to who is entitled to vend in the place of the
vendor, the matter shall be decided by the cosamitiee,

(a)- Street vendors sholl carry on vending activities subject to following resirictions and
conditions-
(i). The hawkers ~mzs’c not create any noise or play any instrument or music for attz acting
the public or the cusiomers.
(ii). The hawkers must extend full cooperation to the municipal sanitary staff for cleaning
the strests and fooipaths and ether municipal woik _
. (iii). Street vendor shall keep his surrounding neat and clean, insamitation of any nature,
' poltution and bad smell shall not be produced and environment skall not be harmed
anyway. ' '

(iv). Traffic shall not be obstructed in anyway. Public as well as ve hicutar movement shall

not be obstructed. i ) ;
(v). Street vendor shall not vend narcotic and other restricted substances.

(vi). Licence shall be presented on demand during strest vending licensing period.

(vii). Vendimg permission shell not be permitted to the street vendors particularly stationsd
on principal traffic routes. Sireet vending shall not be permitied on those arcas where
vehicular and pedestrian traffic is obstructed and access to shops and residences is
blocked.

(viii). There sheuld be no hawking on footbridges and overbridges. Fusther, certain areas
may be required o be kept free of hawkers for security reasons. However, outside



p laces of worship, haw i by the devotess
for uJ},ng; to the deity or slacin rsf’:tsi;a e.g. floweis,
sausdalwood, candies, agarbeiiis, coceww e, '””OWQ \/Cﬂqu Committes shall
determing i this regara by considering the lonal conditions.

There shonld te ne how«mg within determined distance om all  public/
histovical/viewable plzces. The disterce would be determiined by Town Vending
Corpraities in its mesting, : ' =

{(x). No vending zéne for a particular spacified erea shal be deistmined on the hasis of

N\
sk
=

N’

K> M
particular date/ day and timing.
{(xi). No vending zovie TEG.%s tiogpitals, educational instifutes & re’moas places for ceriain
specific goods (ﬁrc' tebacco or Town Vending Committee shall determine no

vending zons for pa 14 presoribed goods/ material,
(xii). Cooking of any natus 'S0GVET siit E iof be bie periitiad.
LGy, H ‘{J_i():t?_,g st be cn?y {, tween 7,00 ara. and 16.00 pa.
(¢iv). ' us .8, ef«:t’r;cl applizuces, video and & tapes and

to bsg ,sehz ng such items his licence must'be cancelled forihwith,

{3)-~ Suitable provmonq fox the sireet vendors in every new arvea shail be exercised with the
gxow’ch of the city.
PENAL PROVISIONS
23. I any street vendor-—
(o) induiges in vending activities without a certificate of vending;
(b) ceniravenes the tesms of certificate of vending; or

(¢) contravenes any other termes and conditions sp@oiﬁcd for the purpose of regulating
- strest vending - under the Act or this nules ke shall be ijable to 5 penalty for each

s
Qxio
casseties, cosneres, Phones eic. is to be prohibited. In the event of any hawker found |

such offsnce which may edtend up to rupess two thousand as may be determined

by the local aumorf%;y
@vwmdrmg effect of the Ack o ather laws

24. The provisions of the Act shall have effect notwmssonwng anything inconsis-tent therein
contaimed in any other rules & law for the time being in force or in any instrument having effect
by virtue of any law other then the Act.
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FORMAT ~ A
Sr. No.-
Napee ef the Urbar Local bady- SRR GRR
Name of the Distriet-
1- Name (with Age)- ;
2" Fﬁﬁh@ft‘gs Nﬁm&’:— . vod G06DLVEORDO000RELIDE
3- Residence Address- S oo
—— S5 Tucational QUEICATON T eeesossnens e
6- Deseription of Family Mernzhers : R
S. No. Nazme _ o Relationship -

7- Deseription of Current Cecupation

S. |Name of [Place of | Experience.| Date of | Invesimient | Monthly | Other
Ne. | oceupation } ceeupation | of Business | incorporation | amount in | lncouze
: in Business business :

8 (@) An"te.Y@m interested fo change your secupation Yes _ No
(Ib)»' If Y es, then what kind of business you WA GO SEBEE wvusensesnssssensessesrrsasasisssnsnne
(¢} Optional plzce for Business

9- (a) Are you interested for loaning
(b) If Yes, then amount
(c) Expected BN

18- (a) Is Ration Card available ' Yes No
(b) If Yes, them it is BPIL or Nat _ Yes No
(€) Ratiom Card mo. and isSBINE OTMCE wwrewrorscorsrscsssrsassasscsesanasns

11- Do you belong to SC/ST, OBC, PH guota

AR
¢

z7
A

| &

12- Other AesCription wo.eocooossoocmsoscsssoscssnscroscasssssceses



Ths District Magistrsie (for Municipal Corporation)/SDM for NPP/INP)
Distrj.oeu

Narae of Urban Local Body for which Appeal is concernad-
. Municipal Corporation ~ .o nias oo

IR B/ e RO —

Appes] Polits-

LI T I T DU S MU, S

-~ be—Men-inclusion v siveet vendors m"ve/ fist.

2~ Registeation not done. -

3- Nomn release of stieet vcndm& itences within stipulated time period.
4- Nor allofment of desired vending zone/place.

5+ Cancelation of strest vending licence, '

6- Scizure of maierial in wrong way,

7- More penalization from prescribed fimit,

g. Olstruetion in business and exploitation.

9- No provision of civic amenities in vending zores.

10- Collection of more fees then préscribed limit,

11- Giher matiers, please describe iany (L o)

(Please \ on relevani grievance)

Description of identified grievamce, write helow if you wish

Name of Complainer -
- Father’s/Hucband’s Narae ~
AGATESS™ 1vreereereesossesees e emseereseseseeerstsseessateessemses s soseees et s es bttt et baetebenes et e e reeesaseesses s sroerraenr
Mobile No, If avanlablen
License no, if availaele~
Neme of vending zone, wheie doing business-

Signature of Complainer
Date-

(IJ"‘/ L)



To,

The Commissionar (for Municipal Corporation)/M for NPP/MNL
Districi-

Name, of Urban Laeal Bady for which Appeat is concerned-
Municipal COrporation = e

Apjpezl Paints-

1- Nou inclusion in sireet vendor survey iisi.
—2-—Registration not dons
3~ Nog e ,ic,skr, of street wer.e-a"img licences within siipulated time psriod.
4~ Wom allotment of desizéd vending zone/place.
5~ Coneelation of steest veading Heence.
6- Setzure of matertal in weong way. Voo
7- More ps*»mazauon from preseribed limit,
8- Obstruction i business and exploitation. .
9. Ne provision of civic amenities in vending zones,
18- Collection of more fees then prescribed linit. :
11~ Other matters, please deseribe I£any (vt cenesseseiioy )

(Please \ on relevant grievance)

Deseription of identificd grievance, write below if you'wish

Narae of Complainer -
Father’s/Husband’s MName —
Address-

J R L L L L I R T P L P DR P P )
IRTIR IS ’

Mobﬂe No., i c;‘%)i)l]cibm-—

License no, if available~

Name of vending zone, where doing busmess--
Signatse of Complainer
Date-

By Crder,

. . GARBYAL,

Sacretary.

Slovaoge (aTeas) 18 SFETORIc / 205-2016—100+86 (FPHEX JAUECHY





